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.N THE CENTR)J IMIvIUNISTRATIVE TRIBTJI,ar, HYDERA2aD .BFNCJ-f AT HYDERABAD 

O.A.NOL 	/93 

Date of Order: 6fl.-93  
Between: 

16 

Divitional F.ailway Manager, (ns) 
South Ceiitral Railway, Secunderabad, 

Permz'ncnt Ty In'rctor (con) 
- S.C.Rly, Secunderabad. 

thiefi Sigr.a3. Ihspector, 
Signal & Telecomunication Department, 
S.C.Rly, Secunderabad. 

applicants. 

and 

1. gSo 

2..' Presiding Officer, Labour Courts, 
Narayanaguda, A P. Hyderabad. 

Respondents. 

Per the hpplicantsL Mr.N.I:.Devraj, SC for Rlys. 

For the Respondents: 

tRJds 
THE RON' BLE nR.JUSTICE V.NEELALRI FAQ : VICE CHAIRMAN - 

AND 
THE HONtBLE MR.P.T..TIRUVENGA]1M : riEFIBEi.(AD!ai) 

The Tribunal made the following Order:— 

Admit. The operation of the order dated 11-3-2 

in C.LP..No. 	• /93 is suspended until further orders. 

Issue notice to the Kespondents. 

Post the case on 6.9.93. 

a>  
To 

The Divisional Railway Manager (B_G) S.C.Rly, Secunderabad. 
The Permanent way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector,. Signal & TelecotununicatiOfl 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to Mr.NR.Devraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CI-IECRED BY 	 APPROVED BY 

IN THE CEnTRAL ADMINISTRATIVE TUBUNAL 
HYDERABAD BENCH AT HYDERABAD- 

THE HON'BLE ?4R.UUSTICE V.NEELADRI RAO 
- 	 VICE CHZIRMAN 

AIfID 

- 	 THE HON'ELE MRIA.B.GORTY ; MEMBER(kD) 

ANL\ 

THE 1-ION' BIJE iii . CHANDRASEKHAR REDLY 
MEMBER(J) 

AND 
- 	

THE HON'BLE MR.P.T.TIRUVENGDj :M(A) 
-4 

Dated : '17/_1993 

-. ORDER/J4MENTr- 

0. 

±rr 

O.A.NO. 

T-rks44cr 	 (w • 

_—Admitted and Interim threctons -
issued 

Ne 

Dispsed of with directions 

Dismi' sed 

Disnued as withdrawn 

Dismisded for default. 

Rejecte Ordered 

No 

oraer 

S to Costs. 
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